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POSSESSION NOTICE

INVITATION FOR EXPRESSION OF 1¥ .
L _ il ASSET RECONSTRUCTION COMPANY (INDIA) LTD.
DN JUNE E ! L1 s
| CIN: U65999MH2002PLC134884 Website: www.arcil.co.in
REGISTERED OFFICE: The Ruby, 10th Floor, 29 Senapati Bapat Marg, Dadar (West), Mumbai - 400028. Tel: +91 2266581300

SYMBOLIC POSSESSION NOTICE

Whereas, the undersigned being the Authorized Officer of Asset Reconstruction Company (India) Limited acting in its capacity as Trustee
under the Securitisation and Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002 (54 of 2002) (“said Act”)
and in exercise of powers conferred under Section 13 (12) of the said Act read with Rule 3 of the Security Interest (Enforcement) Rules,
2002 (“said Rules”) issued a demand notice(s) to the borrower(s) mentioned below, to repay the amount mentioned in the Notice within 60

Whareas, the undarsigned baing the Authorized Officer of Assel Reconstruction Company {India) Limited acting
in its capacily as Trustee of Trust mentioned in the table (" Arcil™) undar the Securilizafion and Reconstruction
of Financial Assets and Enforcement of Security Interest Act, 2002 (54 of 2002) ("said Act’) and in exercise of
powers conferred under Section 13 (12) of the said Act read wilh Rule 3 of the Security Interest (Enfarcamen]
Rules. 2002 {"said Rules’) msued a demand notice, calling wpon the bomower(s). the guarantors and the
morigagors o repay the amount, detai#s of which are menticned in the table below:

The bomower/guaramon|s)imortgagaons) having failed to repay the said amounts, nobice is heraby gven to the
borrowar’guarantar(smortgagons) in parbeular and the publie in ganeral that the undersigned has Laken
possession of the underying Irmmovable Property described herein below in exercise of powers conferred on
tumiher under Sub-Section (4) of Section 13 of the said Act read with Rule B of the said Rules on *AS IS WHERE IS
& WHATEVER THERE |5 BASIS" on the date mentioned below

sL RELEVANT PARTICULARS

Dumzo Digital Private Limitad
PN No. ARFCOO915M
| GIN No — U74800KAZ014FTCOTS256
4th Fiaor, Incubex INRR, 558, Sih A& Main Bd,

1. | Name of 1I1J.=.-I.T:.'|rr|r;r'ate Debtor
dlong with PAN & GINSLLP Mo,

2. | hddress of the Regestered (ifice

8. Borrower Name and . Date & Type of G R T : days from the date of receipt of the said Notice. The borrower/ guarantor(s)/mortgagor(s) having failed to repay the said amounts, notice is
Mo Guarantors & LAN Han ot 1NN Notlch & fmaunt R ) Possassion i r:s:; :;?nd:ﬁ;:; ?L’:ﬁ: L:!EE:::TDEF;BEL Eangaiore hereby given to the borrower/ guarantor(s)/mortgagor(s) in particular and the public in general that the undersigned has taken possession
1 | Borrower: Rs. 5,75,516.22 (Rupees Five Lakhs Seventy Five| Symbolic 3. [ URL of wabshs T Websits of the I'_':;lrpiJ.r;lG Deblor (s nat in operaton, of the underlying Immovable Property described herein below in exercise of powers conferred on him/her under Sub-Section (4) of Section

13 of the said Act read with Rule 8 of the said Rules on “AS IS WHERE IS & WHATEVER THERE IS BASIS” on the date mentioned below.
1: Loan No- 0050SBML02580: Original Lender - Vistaar: Date of Demand Notice- 14/05/2026: Name of the Trust-Arcil - Trust -

MriMrs. Nagaraj Raichur,
Mr/Mrs. Eramma nagaraj

Thousand Five Hundred Sixteen and Twenty Two Paise| Possession 4| Detaits of the placs where the
Only) as on 13-05-2026 in respect of the SBPL Facility, on majority of fised assats are catod

| No foed assets available with the Corporate Debtor

avaliable financial statements {with

cirpounzodigiab@gmail carm

(LAN - with further interest and charges till payment || 11092026 5| Installed capacity of main "ot Apgiicable 2026 - 011: Borrower Name - Mr/Ms. Maruti Sateri Patil: Co-Borrower Name - Mr/Ms. Sugandha Maruti Patil: Total Outstanding-
SBPLSINDOO0O0S016619 | realisation, together with all incidental costs, charges | products/ services | 3 2,26,434.31/- as on 14/05/2026: Description of the Property- All That Piece And Parcel Of Gram Pachayat No - 218 Measuring
ARCIL-TRUST-2026 - 029 | and expenses incurred. _ B. | Quanfity and value af man ot Aplicaile About 30 Feet X 40 Feet With Building Comprised In R.s No - 148, Situated At Indira Nagar Attiwad Village Belgavi Within The Limits
I T e e R K E TR ey 1ﬁgg¢$“ e ”;'Lﬁ':‘;igm — E‘”‘”;j;‘"f;j“}:‘? sold I the Of Gram Panchayat Bekkari Belgavi And Within The Jurisdiction Of Sub - Register Belagavi. Situated At Belagavi, KARNATAKA -
! . =J= 7 ] =ik, = s . s . . H H . . H
EITE:J 1'E-Jr;;ter Tura.llymnr;a?uril% EE.TD‘EI.F;EEl StluI:.:a nl'Jletgrs including régrt“]ﬂ:rmliﬁe in &n area ﬂi;;urinﬁ 7. | Number of empioyees'workmen [0 3\? 19;0‘:: andSbounqrei o follcc:)\r/]\{i. |N 9gh't Frefe PS pace MarUtT1ngl S;;éh Free Space By Road East: Free Space Of Bhiairu Dongare
§2.709525 square melers, |ocaled at Ward No: 18 Dhanagarawadi Maski, Maskl TMC, Maski Taluka, Raichur B. | Further details including last Email request e sent to; 65 Tree opace ‘ukaram nikale. Tate of rossession- 1105

2: Loan No- 0050SBML02895: Original Lender - Vistaar: Date of Demand Notice- 26/05/2026: Name of the Trust-Arcil - Trust -

Digrict, Boundares: North: Road: South: Road: East : House of Amarassh U Yest: Own House

The borrowar/guaranion s)/'mortgagor(s) in particular and the public in general ara heraby cavtioned thal
Arcil iz in lawful possession of the Immovable Properly mentioned above and under Section 13{13) of the 5|
SARFAES| Act, 2002, the borrower/guaraniors)/martgagor{s) or any person whatsoever, shall after
receipt of this nobice not transfer by way of sale, lease or otherwise deal with! alienate the Immavable

schedisas) of b years, lists of

creditors are avallable at URL:

EIilJ'-s".liI.il",l'.'::::r resalution apiiﬂﬁ.-an':ﬁ | Email rauesd be santio;
under saction 25(2}h) of the Code | cirpdunzodigitai@gmail.com
i5 anvailable.z URL :

2026 - 011: Borrower Name - Mr./Ms. Chandru O Lohar: Co-Borrower Name - Mr./Ms. Parashuram Stdran Lohar, Mr./Ms. Supma
Parashuram Lohar: Total Outstanding- ¥ 9,17,232.75/- as on 26/05/2026: Description of the Property- All That Piece And Parcel
Of Of Immovable Property Total Area 1000 Sq. Vpc No: 183, At Basarikatte, Tq Belagavi & Dist Belagavi. Situated At Belagavi,
KARNATAKA - 591304. and bounded as follows: North: Road South: Nagappa Yellappa Hadpad East: Rama Shetuppa Tarale West:

Property, without prior written consent of Arcil and any dealings with tha Immovable Proparty will be subject i1, Last date of receipt oi expression | Saiurday. 3 Oclober, 2026 Tulasavva Gangaram Hanjur: Date of Possession- 11-09-2026

to the charge of Arcil for the amount as mentioned above along with future interest at the contractual rate on ol et 3: Loan No- 0050SBML03328: Original Lender - Vistaar: Date of Demand Notice- 14/05/2026: Name of the Trust-Arcil - Trust -
the aforesaid amount together with incidental expenses, cosl. charges elc 11, | Date of issue of the pravisional list | Wednestay, 7 Ociober, 2006 2026 - 011: Borrower Name - Mr./Ms. Mutteppa Konakeri: Co-Borrower Name - Mr./Ms. Bharati Konakeri: Total Outstanding- 3
The borrowers fguaraniors' morigagors’ attention is invited to the provisions of the Sub-Section (B) of Section 13 of prospective resobution applicants | 6,55,705.17/- as on 14/05/2026: Description of the Property- All That Piece And Parcel Of Of Inmovable Property On Or About 700

of the said Act, in respect of tinve avail able to redesm the above-mentioned Immovable Property. 12, | Last date of submission af

Sd/-, Authorised Officer | obpsctions b the provisional list
Asset Reconstruction Company (India) Limited 13, | Date of issue of the final &t of
[Trustes of Arcil Trust - ARCIL-TRUST-2026 - 029) | prospectivie resolution applicants
14, | Date of isse of information

remorandun. gvaluation matn,

Monday, 12 October, 2026 Sqft Bearing Vpc No- 28, New No 150400305200720858, At Heggari, Gp Honanga, Dist - Belagavi. Situated At Belagavi, KARNATAKA
- 591304. and bounded as follows: North: Yalappa B Panguddi South: Maliappa L Konakeri East: Road West: Hanumant L Naik
(joint Wall): Date of Possession- 11-09-2026

4: Loan No- 0050SBML03370: Original Lender - Vistaar: Date of Demand Notice- 25/05/2026: Name of the Trust-Arcil - Trust
-2026 - 011: Borrower Name - Mr/Ms. Tabsum Goussab Mulla: Co-Borrower Name - Mr/Ms. Imamhussain Mulla: Total
Outstanding- ¥ 15,23,332.69/- as on 25/05/2026: Description of the Property- All That Piece And Parcel Of Of Immovable
Admeasuring An Extent Of 1421.05 Sq.ft, Prop No. 824, Pid No 150400301800301415 Situated In Bastawad Village, Withen The
Sub-registration District Of Belgaum and bounded as follows: North: Property Of Allabaksh And Khatalahmed Mulla, South: Road

East: Property Of Ravaji Yallappa Marganache West: Property Of Jotiba Shankar Chougule: Date of Possession- 11-09-2026

5: Loan No- 0155SBML01572: Original Lender - Vistaar: Date of Demand Notice- 24/02/2026: Name of the Trust-Arcil - Trust
-2026 - 024: Borrower Name - Mr/Ms. Mohammed Yusuf Dodwad: Co-Borrower Name - Mr./Ms. Mohammaed Husain Dodwad,
Mr./Ms. Bibi Jahira Dodwad: Total Outstanding- X 8,49,245.08/- as on 30/01/2026: Description of the Property- All That Piece
And Parcel Of Rcc House And Mill Land Property Situated At Kurubara Oni, Shukravarapete, Dharwad City, Dharwad Taluk, District
Dharwad, State Karnataka, Owned And Possessed By Smt. Chaitunabi W/O Abdulmajeed Dodawad, Comprising Two Portions: C.S.
Number 114a/s Admeasuring 80.27 Sq. Meters (0-0-96 Sq. Yards) And C.S. Number 114/s Admeasuring 113.71 Sqg. Meters (0-0-
136 Sq. Yards), Situated Within The Limits Of Hubballi-Dharwad Mahanagara Sabha. and bounded as follows: North: Not Mentioned
South: Not Mentioned East: Not Mentioned West: Not Mentioned: Date of Possession- 12-09-2026

With further interest as applicable, Incidental expences, costs, charges etc. incurred till date of payment and/ or realisation.
However since the Borrowers mentioned herein above have failed to repay the amounts due, notice is hereby given to the Borrowers
mentioned herein above in particular and in public in general that the Authorised Officer of ARCIL have taken possession of the
properties/ Secured Assets described herein above in exercise of powers conferred on him under section 13(4) of the said Act read
with Rule 8 of the said rules on the dates mentioned above.

The Borrower mentioned hereinabove in particular and the public in general are hereby cautioned not to deal with the aforesaid
properties/ Secured Assets and any dealings with the said properties/ Secured Assets will be subject to the charge of Asset
Reconstruction Company (India) Limited. For the above said amount with interest and expenses thereon.

The Borrowers attention is invited to provisions of sub- section(8) of Section 13 of the Act, in respect of the time available, to redeem
the secured assets.

Place : Karnataka | Saturday, 17 October, 2026

Date : 11.09.2026
Asset Reconstruction Company (India) Ltd.,

m 'I CIN - UES990MH2002PLC1 34984, Wabsite : waw.arcil.co.in
o\ rc i Registered Office ; The Ruby, 10th Floor, 2 Senapal Bapal Marg, Dadar (\West],

ant reqisst far respfution plans 1o

- prospecive resolufion appicants

Foemi ARE hmibal = 400 028, Tel; +81 2266581 300 T8 [ Last date :'rm {;iuhrn'is.-sin;?u'f

. resalutian plans

16, | Pracess eriail id to submi

__| Expression of Interest A Il FUT,
17, | Details of the cemporats deblor's MA

reqistratian status as MSME

Date: 17" Seplembar, 2026
Place: Mumbai

' Saturdzy, 17 October, H26

| Wednestday, 18 Novamber, 2026

' cirpdunzadigiah®gmail cam

For Dumzo Digital Private Limited

HMeha Jain Nemani Rezolution Professional

Dumzo Digital Private Limited (Under CIRF)

Reg. Mo IBELTPA-001IP-P-02465/2021 -202 21 3927
Correspondence Address of the Resalution Professional: KDAA Insolvency Professionals
Priwata Lirnitad, 1607, Unicorn, Dattaji Sakvi Blarg, Andhari Wast, Mumbai — 400053

P
vRSTE VN e R i

HOUSING FINAMCE 400015. Maharashtra. CIN No.: U65922MH2005PLC272501

SALE NOTICE FOR SALE OF IMMOVABLE PROPERTIES

E-auction Sale Notice for Sale of Immovable Assets under the Securitisation and Reconstruction of Financial Assets and Enforcement of Security Interest Act,
2002 read with proviso to Rule 8 (6) of the Security Interest (Enforcement) Rules, 2002.

Notice is hereby given to the public in general and in particular to the Borrower / Co-Borrower/ Mortgagor (s) that the below described immovable properties
mortgaged to the Secured Creditor, the Symbolic Possession of which has been taken by the Authorised Officer of Vastu Housing Finance Corporation Limited
the same shall be referred herein after as Vastu Housing Finance Corporation Limited. The Secured Assets will be sold on “As is where is”, “As is what is”, and
“Whatever there is” basis through E-Auction.

Date: 17-09-2026
Place: Bangalore

For Asset Reconstruction Company (India) Limited
SD/- Authorised Officer (In capacity as Trustee)

S N | Account No. and Name of

Date & Amount as per Descriptions of the property/Properties | Reserve Price, | E-Auction Date and Time,

borrower, co- borrower, Dem%"af‘:eNgige#é% |1_g(2) & Earnest Money | EMD Submission Last h Regional Office :
ymboli ; . 7 -
Mortgagors el e Deposit (InRs.)| Date, Inspection Date ’ COSMOS cEmEEEEle!m\E BANK LTD. Mo. 73/1. Gandhi Bazar Main Road,
1 MLP000000240628 Demand Notice Date All the piece and parcel of the Property No.| Rs.1140000/- | 19/10/2026 Timings 10:00 T ikl L Bengaluru 560004.
Ranganatha AK 19/Jan/26 & 155/1 (as per Grama Panchayath Records),| Rs.114000/- AM to 12:00 PM,
(Borrower), Pavithra R AmtRs. 817089/-ason  |PID No. 152400100800200004, Situated at 17/10/202? UF/)tO 5.00 PM., Sale Notice For Sale Of Immovable Property [Under rule 8(6) of SARFAESI Act, 2002]
Co Borrower), 16/Jan/26 + Interest Cost etc. |Adrihalli Village, Saydarakallahalli 01/10/2026
Veakateshappa )AK & 29/Apr/2026 Gra:napalnchlaya%h Bhaydravathi Talukl The Authorized officer of Cosmos Co-Operative Bank Lid., has decided to sale the possessed immovable
(Co Borrower) Shivamoga District., 577243 Area of Property: property o recover Bank dues of the following defaulled Borrower as mentionad herein below under the
149 Sq.Meter Secuntisation & Reconstruction of Financial Assets & Enforcement of Security Interest Act, 2002 on “As is
2 LP0000000132031 Demand Notice Date All”the piece and parcel of immovable property| Rs.850350/- 19/10/2026 Timings 10:00 where Is hmlsis, As Is what is basis, Whatever there Is basis and without recourse basis" by inviting
Punitha BR (Borrower), 20/Jan/26 & bearing No.111 (As per Panchayath records),|  Rs.85035/- AM to 12:00 PM , tenders from intending buyers.
Veena P (CoBorrower), | AmtRs.492063-ason  |PID.No.152500201500820035, Situated at: 17/10/2026 up to 5:00 PM., [ame of the Borrowsr, Co-Borrower, _
Shakunthala R 16/Jan/26 + Interest Cost etc. [Bidrehalla Kaval Village, lMarashetty halli 01/10/2026 Mortgagors, Guarantors and Branch 13(2) Demand Notice Details F'Mgg'li:lﬂﬂ Sale | Auction Details
(Co Borrower) & 22/May/2026 Grama Panchgyath, Gubbi Taluk, Tumkur 1) Mis. Sree Sreenivasa Jewellers Date | Notice Amount Date Time
District, measuring East to West: 9.144 Mtrs., 1
and North to South:8.8392 Mtrs., totally {Borrower) Reprasentad by il 15-06-2019 |7 22,18,856100- | 18-09-2019 | g5 90.2026| 11.00
measuring 80.83 Sq.Mtrs., along with 80.83 Proprietor Sri. Srinivas G T. | + Further Int, & | (Published in AM
Sq.Mtrs., building constructed thereon. Office at- No.998, 50 Feet Road, BSK Charges. NEWE-tF’EDEFE-
. = 518
3 LP0000000102952 Demand Notice Date _ JAll that piece and parcel of the immovable| Rs.560325/- | 19/10/2026 Timings 10:00 drd Stage, 37 Phase, 1" Block, Near ! )
Shivappa KB (Borrower), 17/Feb/26 & Property No.122, (as per Gralallayath| Rs.56032.5/- AM to 12:00 PM , Water Tank, Katriguppe, Bengaluru- Resarve Prica Earnest Money Deposit
Jayyalakshmi S Amt Rs.362090/- ason  |Records), PID No.151200601800100123, 1771072026 up to 5:00 PM., 560085. (EMD)
(Co Borrower), 17/Febl26 + Interest Cost etc. [Situated at Katenahall Village, Jagaluru Taluk, 01/10/2026 And abso: a5t M. Srew:Sreenivasa 27.80.00.000/- 78.00.000/-
Ashoka KS & 18/May/2026 Davanagere District, comes under the 3 i No.37/11 N Hhpat Mai iy Ll
(Co Borrower) Jurisdiction of Bilicjodu Village panchayat, e Il e e s (Rupses E&vnnﬂﬂmrn EHUPT‘: anﬂnnty-Eight
measuringEast to West : 12 meters and North to Fioad, Bangalun-560 053 Eignty Lakha Lnty) khs Only)

South : 6.01 meters, In all Totally measuring 2) Sri. Srinivas G.T (Borrower)

72.12 Sq.Meters along with 72.12 Sq Meters of 3) Smt. Shakunthala. N {Borrower)
House Constructed thereon., and bounded on 4) Sri. Abhilash G.5(Guarantor)
the 5) Sri. Abhishek G.5 (Guarantor)

Description of Inmovable Property
All that piece and parcel of the property bearing No. 201 & 1111,
4" Cross, N. R. Colony, Bengaluru. Owned by Sri, Srinivas

4 HL0000000104370 Demand Notice Date  |All the piece and parcel of the Property 58882277??6(3322// 19/10/2026 Timings 10:00 6) Sri. G.T Girish (Guarantor) G.T, and Smt. Shakunthala N. Measuring East to West 32 Feet,
Umesha S (Borrower), 17/Febl26 & No.199/A, (as per Grama Panchayath| Rs. 2/ AM to 12:00 PM , All are residing at No. 2001 & 11/1. 4" i _
Haladamma E AmtRs.407421/-ason  |Records), PIDN0.151200503500200538, 17/10/2026 up to 5:00 PM., & i g E-E- I -5ﬁ|:||:j-l1-g North to South “Iﬂﬂl IEIrEt. Totally Measuring : 3,200 Sq. Fael..wmh
(Co Borrower), 17/Feb/26 + Interest Cost etc. [Situated at Arakere Village, Arakere Grama 01/10/2026 ross, N.R. Colony, Bengaluru - | 7,600 Sgq.Feet. building and bounded on as : East by : Private
& 23/May/2026 Panchayath, Kasaba Hobli, Honnali Taluk, 7) Mi5 Deita Crop Sciences Pvt. Ltd..| pooany  West by @ 2.50 M SWD : Cement Slab, MNorth by
Davanagere District, measuring East to West: (Borrower) Rosd: Seuth by - Road
4.815840000000001 meters and North to Represented by its Directors - | i '
South: 7.62 meters, In all totally measuring A)Sri G.T. Srinivas Auction ! Sale Venue: -
36.70 Sq.meters, along with 36.70 Sq.meters, B} S G.T, Girish Cosmos Co-Operative Bank Ltd.,
of House Constructed thereon.,and bounded : : y : ;
I C) SriG.5. Abhilash Regional Office, No. 73/, Gandhi Bazar Main Road, Bengaluru
5 LP0000000176460 Demand Notice Date All that piece and parcel of the immovable| Rs.2145000/- | 19/10/2026 Timings 10:00 HSa. ?:bhlshEk SKIS " PE0004
Shabina Banu (Borrower), 17/Feb/26 & property bearing No. 5530/4963/4963,| Rs.214500/- AM to 12:00 PM , DGl et NoRd, Halk I Seae 3 |- aisnioh o Gandnl Baas
. Phase, 1"Block, B luru - 560085
Inayath Ulla (Co Borrower),|  Amt Rs.1648256/- as on  |Assessment No. 5530/4963/4963, Ward No. 8, 17/10/2026 up to 5:00 PM., ase, LCH, Sengan -
01/10/2026

Jafar Siddiq (Co Borrower) | 17/Feb/26 + Interest Cost etc. |PID.No.34-512-246, (As per CMC records)
& 21/May/2026 Thungabahdra Badavane, Honnali Taluk,
Dhavangere Dist., Karnataka 577217 Presently
comes under the limits of CMC Honnali
Measuring East to West 6.096012 feet., and
North to South 12.192024 feet, in all totally
measuring 74.3224 Sq.feet.,

Terms and Conditions:

1. The SalefAuction of the above property is “As is where is, As is what is and Whatever there is basis and
without recourse basis”. 2, Before submitting the tenders the tenderer should satisly themselves from the
undersigned about the rights, title, interest & dues payable by them in respect of the property quastioned and
later on no objection of any kind shall be entertained in this regard. (Tender forms are available at office of
‘Cosmos Co-Operative Bank Ltd.. Regional Office, Mo, ¥3/1, Gandhi Bazar Main Road, Bengaluru 560004,
(Mobile No. 9845869201). 3. Tender should reach at above auction address on 03-10-2026 before 5.30
PM. with eamest money by way of POJD.DJ/ETGS in favour of "Cosmos Co-Operative Bank Lid.” 4. Mo
offers/BidaMenders below reserve price shall be entertained. Interested parties may send/submit their Tender
for purchasing the said property in a sealed cover super scribed as "Tender for Purchase of Properiy of *Mr. G
T Srinivas, Prop. M/s. Sree Sreenivasa Jewellers"” along with earnest money deposit, which is refundable,
if the offer is not successful. The EMD shall not carry any interest. 5. Applicable stamp duty/additional stamp
duty/transfer and registration charges, TD5, fees, etc. have to be borne by the buyer only. 6. All statutory/MNon-
statutory dues, taxes, rates, assessments, charges, fees, claims, eic. owing to anybody will ba the
rasponsibility of the buyer only. 7. The Tenderers may be given an opporunity to enhance their offer amount,
after opaning the tendars. The bid is not transferable. 8. The successful purchaser shall deposit 25% of the
offer amount [Including EMD before bid] immediately within next working day after Sale/Auction by demand
drafl favering “Cosmos Co-Operative Bank Ltd.” If the successiul purchaser fails to pay 25% of the amount
within the time prescribed above, the EMD shall be forfeited without giving any nolice, 9. After depositing of
25% and thereafter confirming the Sale/Auction by the Authorized Officer, the purchaser shall have o pay the
remaining amount e, 75% of the offer amount on or before 15 working days from the recaipt of the
confirmation latter. If tha remaining amount is not paid within tha time prescrbed in the confirmation letter, the
amount of 25% would be forfeited without giving any notice and the said immovable property shall be resold,
10. For an ingpection of the said property will be available upto 03-10-2026 from 11:00 AM. to 5:00 PM.
11. There are not any encumbrances known to secured creditors in respect of the above-mentioned property
put for sale. 12. To the best of knowledge and information to the authorized officer, there is no encumbrance on
ihe property. However, the infending bidders should make their own independent inquines regarding the
encumbrance, title of property, society dues, Taxes, etc. put for Auction and claims/right'dues/affecting the
property prior to submitting their bid. The Auction adverisement does not constitute any commitment or any
reprasentation of Cosmos Co-Operabive Bank Lid. The property iz being sold with all the existing and future
encumbrances whether known or unknown o Cosmos Co-Operative Bank Lid, The Authorized
officer/Secured Creditors shall not be rezponsible in any way for any third-parly claima/rights/dues. 13. The
Authorized Officer has absolute right to accept or reject any or all Tender(syWOffer(s) or
adjourn/postponalcancel the auction without assigning any reason theraof. 14. The sale certificate will be
issued in the name of the purchaser(s\applicant (s) only and will not be issued in any other name(s).
15. Before submitting bid, for the information of said SalefAuction, its Terms & Conditions, Bid form and
procedure of submission of Bid/Offer, please contact on balow address or contact numbear. 16. The sala shall
be subject to rules/conditions prescribed under the Sacuritization Act and there under, 17, Tha sala is subject
to confirmation by the Authonzed Officer. The Title documents of the sald property "As is what is basis with the
bank® shall be hand over 1o successiul bidder after deposition of full and final bid amount, 18. It shall be
responsibility of the successiul bidder 1o pay T.D.S, as applicable on the sale amount for Immovable Property
under Section 194(1A) of the Income Tax Act & the successiul bidder shall submit the proof there of to the
Authorzed officer, 19. The Detailed Terms & Conditions of the sale will be read at the time & place of the sale.
20. This sale notice is also uploaded to the Bank's websita i.&, www cosmos.bank.in

Note: - This also be considered as 15 days’ notice to the BorrowerMorigagor/Guarantor under rule B(6) of the
sacurity interest (Enforcement) Rule, 2002.

1. All Interested participants / bidders are requested to visit the website https://sarfaesi.auctiontiger.net . For details, help, procedure and online training on e-auction,
prospective bidders may contact M/S e-Procurement Technologies Pvt. Ltd. (Auctiontiger); Address : Head Office; B-705, Wall Street I, Opp. Orient Club, Near Gujrat
College, Ellis Bridge, Ahmedabad — 380 006 Gujrat (India).Contact Person : Mr. Ram Sharma Contact number: 8000023297/9265562818/9265562821/079-6813
6842/6869. email id : ramprasad@auctiontiger.net, support@auctiontiger.net

2. Forfurther details on terms and conditions please visit https://sarfaesi.auctiontiger.net to take partin e-auction.

3. Formore details about the property kindly contact to Authorized officer : Yallesh C  Contactno. 9742971399

THIS IS ALSO A STATUTORY 30 DAYS SALE NOTICE UNDER RULE 8(6) OF SECURITY INTEREST (ENFORCEMENT) RULES, 2002

Date :17.09.2026
Place : Shivamoga, Tumkur, Davanagere

Authorised officer
Vastu Housing Finance Corporation Ltd

-

| get the inside information
and get inside the information.

Inform your opinion
with investigative journalism.

4

& ThelndianEXPRESS

JOURMALISM OF COURAGE

Rama S
Authorized Officer and Chief Manager
Cosmos Co-Operative Bank Lid.

Date - 17/09/2026
Flace ; Bengaluru

The Indian Express.
For the Indian Intelligent.

epaper.f'rnanciaiexpress.aun' . . BENGALURU
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PUBLIC NOTICE

NOTICE is hereby given to the general public
that my client, Mr. B. N. Narasimha Reddy,
residing at No.1429, 26" Main, South End A
Cross, 9" Block, Jayanagar, Bangalore, is the
absolute owner of the "Schedule Property.
The original Title Deeds and documents
pertaining to the Schedule Property,
specifically: (1) Allotment Letter, (2)
Possession Certificate and (3) Sanctioned
Building Plan, issued by the competent
authorities, have been lost/ misplaced and
are untraceable despite diligent search.

In this regard, a police complaint has been
duly lodged before the Jayanagar Police
Station Authorities, and a Lost Report has
been registered vide Lost Report No.
2426153/2026 dated 15-09-2026.

Any person, bank, financial institution, or
corporate body having any claim, right, title,
interest, objection, or lien over the Schedule
Property or in possession of the
aforementioned original documents is
hereby requested to notify the same in
writing, supported by documentary evidence,
to the undersigned within 14 (Fourteen) days
from the date of publication of this notice. Ifno
claims or objections are received within the
stipulated period, it will be deemed that no
such claims exist, and my client will proceed
to apply for duplicate copies of the said
documents from the concerned authorities
and enter into property fransactions. Any
subsequent claims or transactions made by
anyone using the lost documents will not be
binding upon my client or the Schedule
Property.

SCHEDULE PROPERTY
Residential Property bearing New No.8, Old
Property No.143-B, Municipal No.143-B/8,
situated at 39™ CROSS ROAD, 9™ BLOCK,
JAYANAGAR, BANGALORE, having PID
No. 58-73-8, measuring: East to West:
17.6 feet and North to South: 40 feet along
with existing building thereon and bounded
onthe:

EAST BY : PROPERTYNO.144-A
WEST BY : PROPERTYNO.143-A
NORTH BY: PROPERTYNO.138-A
SOUTH BY: ROAD

A.MANJUNATH, B.Com, LLB

Advocate. #924, 28th Main,

9th Block, jayanagar, Bangalore-69.

Mob: 98453 95528.
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IN THE COURT OF IV ADDITIONAL SENIOR
CIVIL JUDGE BENGALURU RURAL
DISTRICT: AT BENGALURU
0.S. No: 523/2014
BETWEEN: Smt. M.K. Mamatha, and anather

... PLAINTIFFS

AND: Sri. Krishnappa and others ...
DEFENDANTS

NOTICE TO PROPCSED DEFENDANT No. 7.
Smt.Lalithamma, W/o Sri.Chikka
Krishnareddy, Honnenahalli Village, Yelahanka
Hobli, Bangalore North Taluk.

NOTICES TO PROPOSED OF DEFENDANT
NO. UNDER ORDER V RULE 20 OF CODE
OF CIVIL PROCEDURE:
WHEREAS the Plaintiff had filed a suit for the
relief of Partition and Separate Possession in

respect of Suit Schedule property.

Take Notice that you have to appear before this
Hon'ble court on 04-10-2026 at 11:00 AM
either in person or by Pleader duly instructed to
answer all the material questions in the
Application/suit. If you fail to appear on the
date mentioned above, then the case will be
heard and decided in your absence.

Given under my hand and Seal of the court on
09-09-2026.

By order of the court, Chief Ministerial Officer,
Senior Civil Judge Court, Bangalore Rural
District, Bangalore.

MATHRU ASSOCIATES, Advocates
No.3/15B, 2nd Floor, DBS Gurusiddappa
Building, 4th Main, Gandhinagar,
Bangalore-560009. Mob:9900900166
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IN THE COURT OF IV ADDITIONAL SENIOR
CIVIL JUDGE: BENGALURU RURAL DISTRICT:
AT BENGALURU
0.S. No: 1374/2017
BETWEEN: Smt. T. Sharada @ Tummala

Sharada.... PLAINTIFF/APPLICANT
AND: Sri. Giddaiah and Others, ...
DEFENDANTS/0PPONENTS
SUMMONS TO DEFENDANT No. 1to 9
1 Srl Giddaiah, Aged about 59 Years, S/o
W/o late A 2. Sri
Gurumurthy Aged about 57 Years, S/o
Smt.Giddamma, 3. Sri Muniraju, Aged about 55
Years, S/o Smt.Giddamma and Annaiappa, 4. Sri
Ramu alias V.Ramu, Aged about 47 Years, S/o
Late Venkataramaiah, 5. Sri.Suresh @V. Suresh,
Aged about 44 Years, S/o Late Venkataramaiah,
6. Sri Muniyappa@V.Muniyappa, Aged about 38
Years, S/o Late Venkataramaiah, 7. Smt.
Narayanamma, Aged about 65 Years, S/o0 Late
Venkataramaiah, Defendants 1 to 7 are residing at
B. Narayanpura, K.R Puram Habli, Bengaluru East,
8. Sri. N. M. Babu, Aged about 48 Years, S/o
Madappa, No.138/2,0pp.High School, Duravani
Nagar, Bengaluru-560016. 9. Sri. Jagathisan,
Aged about 42 Years, S/0 Sami Kannu, No.329,VSR
Layout, 1st main, Udayanagar Bengaluru 560 016.
10.8ri. § Mamkandan A Aged about 36 years,
0B. B-8, A Building,
Tagore Street, Behind Infant convent Udaya nagar,
Beng 560016. 11.Sri S h, Aged about
48 years, S/o D. Muniswamy, #342/1, 2nd Floor,
4th cross, Vivekananda street Behind Tin Factory,
Udaya nagar, Bengaluru-560016 ... BEFENDANTS
SUMMONS TO DEFENDANT NO. 1 T0 11
UNDER ORDER V RULE 20 OF CODE OF CIVIL
PROCGEDURE:

WHEREAS the Plaintiff had instituted this suit for
the relief of Declaration and possession in respect
of Suit Schedule property.
Take Notice that you have to appear before this
Hon'ble court on 26-10-2026 at 11:00 AM either in
person or by Pleader duly instructed to answer all
the material questions in the suit. If you fail to
appear on the date mentioned above, thenthe case
will be heard and decided in your absence.

SUIT SCHEDULE PROPERTY

A SCHEDULE OF PROPERTY
All that part and piece of residential premises
bearing Nos.88 & 89, house list bearing old No.
132, New No. 634, situated at B. Narayanapura,
Krishnarajapura, Bengaluru, South Taluk,
Bangaluru, measuring East to West 40-00" {forty
feet) North to South 60'-00" {sixty feet) Measuring
in all 2400 $q. ft., Bounded on; East by: House No.
91 & 92, West by: Road, North by: Private property,
South by: House No. 87

B SCHEDULE PROPERTY
All that part and piece of property site No. 88
Khatha No.11/1/88, in property No. 11/1, situated
at Giddamma Layout, B. Narayanapura Village,
kr Hobli, e East Taluk,
Now cummg under the jurisdiction of BBMP
previously under the limits of Mahadevapura CMC,
Krishnarajapurm Hobli, Bangaluru, East Taluk, Now
coming under the Ward No. 4 Bengaluru
measuring East to west 40 feet, and North to South
30 feet in all measuring 1200 square feet, together
with all appurtenances whatsoever whether
underneath or above the surface and bounded on:
East by: Site No. 81, West by: Road, North by : Site
No. 89, South by: Site No.87
C SCHEDULE PROPERTY

All that part and piece of property site No. 89
Khatha No.184, portion of old property No. 11/1,
situated at Giddamma Layout, B. Narayanapura
Village, Kri Hobli, East
Taluk, Now coming under the |ur|sd|ct|on of BBMP
previously under the limits of Mahadevapura CMC,
‘Ward No. 4 Bengaluru measuring East to west 40
feet, and North to South 30 feet in all measuring
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PUBLIC NOTICE

This is to inform the general public that my/our
client hasthave negotiated and intended for
purchase of the immovable Property described in
the schedule hereunder fromits owner:

Mr. Pradeep Lakshmana Rao, Aged about
47 years, S/o. Sri. Lakshmana Rao, Residing at #
63, Hemavathi Marga, Telecom Layout, 1st Stage,
BOGADI, SARASWATHIPURAM, MYSORE -
570009.

Whereas the owner claims that he is the sole
absolute owner thereof

Itis hereby informed to the general public that
any person/s, agent/s, Bank/s Financial
Institution/s, etc., having any manner of claims,
charge, memorandum of understanding, right,
fitle and Interest, sale, lease, exchange,
mortgage, charge, lien, gift, trust, maintenance,
inheritance, possession, lease, license,
easement or otherwise of whatsoever nature,
howsoever efc., in respect of the schedule
property are hereby informed to make the same
known to the undersigned in writing supported by
documents as proof and evidence, within a period
of 14 days from the date of Publication of this
notice, failing which the claim/s or objections shall
be considered will be deemed to have been
waived and/discharged forever our clients will be
advised to go ahead and complete the sale
formalities.

SCHEDULE PROPERTY

ALL THAT PIECE AND PARCEL of the
immovable property bearing Residential Vacant
Site No.42, carved out of Sy.No.172/3 Now New
E.P.L.D.No.1584154556, situated at Kothnur
Village and the Layout is called as KBR ELITE,
Ward No.194, Bangalore measuring East to West
:12.00 Mtrs And North to South : 13,5 Mtrs in all
fotally measuring 162 Square Meters and
boundedonthe:

Eastby :SitebearingNo.43

Westby :12meters Road

Northby : Site bearingNo.41

Southby :9 meters Road

Sdi-
V. HARIHARA, Advocate
No.64, 4th Cross, Indiranagar 2nd Stage,
BANGALORE-560 038
Mobile: 9844122876

PUBLIC AUCTION NOTIGE

That in pursuant to the Orders of the Hon'ble
LXXIV Additional City Givil and Sessions
Judge, CGH-75, Mayohall, Bengaluru in F.D.P.
No. 25015/2023, [in 0.S. 25595/2021] the
schedule property will be auctioned at 11.00 am
at the spot, on 30-09-2026. Any person/s or

institution/s interested to participate in the
Auction may do so, subject to the following terms
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PUBLIC NOTICE

This is to inform the general public that, we, PRIDE & EXPERT
PROPERTIES PRIVATE LIMITED, having our registered office at 901,
9th Floor, Pride Hulkul, No.116 Lalbagh Road, Bangalore 560027 has
either lost or irretrievably misplaced the originals Documents namely the
Development Agreements dated 24.05.2004 and 04.01.2006, General
Power of Attorneys dated 24.05.2004 and 04.01.2006 pertaining to the
property bearing No.116, 117 and 118 of Lalbagh Road, Bangalore
560 027 while internally shifting the files from our store in the
Basement-2 Floor of the building premises in Pride Hulkul, No.116,
Lalbagh Road to the office on the 9th Floor of the same building 901,
9th Floor, Pride Hulkul, No.116 Lalbagh Road, Bangalore-560027, and
inspite of our best efforts, we are unable to trace the same. In this regard,
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we have also lodged a complaint on 05/09/2026 to The Station House 50&530(3%—',‘3) 5353_, ij@%mw
Officer, Kalasipalya Police Station, Bangalore-560027, which is duly — =
acknowledged under Lost Article Report N0.2408629/2026 and m 25.&. TeF'E doasaozs% ‘é’e‘jg&
2408615/2026 on 05/09/2026. TGO 23ee3 el BOBCO
Any person/s in possession of the aforesaid original Development ™ 33235
Agreements and General Power of Attorneys are hereby notified to é,saéoﬁoé‘ :
forthwith return the same to the undersigned at the above mentioned e JNB.1 TOTT
address. Members of the public are also cautioned not to deal with any O 5 S o
person on the basis of custody of the below mentioned documents and [02)002) 2BADS Cé)eg;Oi'DOCj
anysuchtransactions shallnotbe bindingonus. | | T V233N TR
For PRIDE & EXPERT PROPERTIES PRIVATE LIMITED,
17/09/2026 BRRAVINDRA | ™ &80 _ Ne0S emoz0TiY
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3. The bidders shall, deposit a sum of
Rs.5,00,000/- (Rupees Five lakhs only) by
way of Demand Draft, drawn in favour of
"The Registrar Gity Civil Court,
Bangalore", before participating in the
auction.

. The initial bid amount will be Rs.20,00,000/-
(Rupees Twenty lakhs only) and the
subsequent bid will be not be less than
Rs.50,000/- (Rupees Fifty thousand only).

. The highest bidder, shall deposit 25% of the
bid amount on the next working day,
before 1.30 pm in the court, in default the
auction held is deemed to have been revoked
and the schedule property will be re-
auctioned. A sum of Rs.1,00,000/- from the
initial deposit amount will be forfeited
towards solatium.

. This auction sale is subject to confirmation by
the Hon'ble Courton 06-10-2026.

7. The Commissioner is at liberty to follow, ather
procedure in accordance with law, including
cancellation, postponement and
confirmation of auction.

SCHEDULE

All that part and parcel of the immovable

property bearing house in site Khatha No.118/3,

New No. 258, "Manjula Nilaya", situated at

Krishnaiahnpalya Village, Byappanahalli

Panchayath, Now BBMP, K.R. Puram, Hobli,

~

4]

=)

1200 square feet, together with all appur
whatsoever whether underneath or above the
surface and bounded on : East by: Site No. 90,
West by: Road, North by : Private property, South
by : Site No.88
Given under my hand and Seal of the court on
08-09-2026.
By order of the court, Chief Ministerial Officer,
Senior Civil Judge Court, Bangalore Rural District,
Bangalore.
MATHRU ASSOCIATES, Advocates
No.3/13, 2nd Floor, DBS Gurusiddappa Building,
4th Main, Gandhinagar, Bangalore-560009.

1 South Taluk, measuring East to West
:22.06-feet, North to South: 11.06-feet, totally
measuring 262.16 square feet and bounded on
the:

Eastby : Gangamma's property
West by : 20 feet Road,
North by : Private Property,
South by : Muniswamappa's Property
{R. SATHEESH)
ADVOCATE / COURT COMMISSIONER
No. 27, 2nd Floor, ThoppeMudaliar Street,
Shivajinagar, Bengaluru-560 001.
Mob. 9845808350
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